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OPEN CX>URT 

CENTRAL ADMINIST~TIVE TRiaUNAL 
AL!.AHA~D aEOCH : AL~H1\8AD 

01'.IGIW..L APPLICATION NO .183 OF 2004 

ALLAH'9AD THIS THE 20TH my OF DECEMaER .200. 

HON'aLE MR. JUSTICE S. R. SIOOH.VICE-C~IftMAN 
HON 1 aLE Mft. D. "-• TIWARI.MEMaER-A 

1. Ayodhya Singh. 

• 

Son o f Late Kalika Prasad Singh. 

1'./ o 190. ~ina Garh. Prem ~gar • 

Jhansi. 

2. Kailash Nath Kaushik, 

S / o Late &eni Prasad Kaushik. 

1'./ o Prem Nagar. Ma~ra. Jhansi. 

3. Mahe sh Chandra Shukla. 

S/o Raghu Nath Prasad. 

ft / o 132 0 . Prem Ganj. Cipri Qazar. 

Jhansi. 
• • • • • • • ·Applicants. 

( ay Advocate Sri A· K. Srivastava ) 

versus 

1. Union of India 

thro ugh General Manager. 

North Central 1'.ailway. 

Na waa Yusuf Road. 

Allahabad. 

2. Divisional ftailway Manager. 

N::>rth Central Rail"2y. 

Jhansi Di vision. 

Jhansi. 

3. Senior Divisional Personnel Off icer. 

N::>rth Central Railway. 

Jhansi Division. Jhansi. 
• • • • • • • • • .1'.espondents 

( ay Advocate Sri D. A\tl:lsthi ) . 
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0 RD E Pl -------
HON'SLE MR. JUSTICES. R. Sil"l3H.VICE-CHAIPlMAN --- -

Heard Shri A· K. Srivastava, counsel for the 

applicant, Shri o. Ti\t.9.ri holding •rief of Shri o. Awasthi, 

cou~sel for the respondents and perused the pleadints as 

well. 

2. The applicants joined the service as Class-IV 

employee under the respondents and w.e.f. 12.09.1986, 

29.07.1982 and 03.03.1983 res~ctively they had 9een 
' ~ 

working as Junior Clerk and ~rfor~.{t.he duties of Material 

Checker and Time Kee~r on Ad-Woe E.s1s. They are 
-1-tiev 

aggrieved ltyf Provisional Seniority list of Chief o.s •• 

o.s.-I, o.S.-II,Head Clerk, Senior Clerk~ Junior Clerk 

pultlished vide impugned letter dated ls.01.2003 annexed as 

Annexure-1 to the o .A. The provisional Seniority List 

has aeen l'nade sultject to final outcome of certain original 

application and writ petition pending in the Jobn'ltle 

Supreme court with a clear stipulation that "if any 

employee has any objection against his seniority OE any 

na~e has lteen omitted in the list, they can represent to 

this office within one month from the date of issuing of 

this seniority". The grievance of the applicants is that 

their names have 9een omitted from the impugned provisional 

seniority list even though in the order dated 21.02.1991 

(Annexure-2) J they have lteen !iven the pay scale of 

b.950-1500/- and lty order dated 11.04.1990 (Annexure-2-A) 

they ware placed in the scale of J\lnior Clerk. 
v---- .. . 

OI'llllissio n of the name from the Aggrieved by the 

provisional seniority list, they preferred a representation 

but till date no decision has Deen taken on their 

representation • 

3. Kaving heard counsel for the applicant_:s and 
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upon regard that the applicants h~ already preferred 

representations for ommission of their names in the 

Pro~isional Seniority list dated 15.01.2003, we dispose of 

the o .A. wi t.h direction to the competent authority namely 

Divisional ~ailway Manager{P) Jhansi, to look into the 

grievance of the applicant& and dispose,_ of their 

representations lty a speaking and reasoned order within 

a period of three months from the da te of receipt of a 

copy of this order. It goes without saying that, in case, 

the representation finds favour. the competent authority 

shall incorporate the name of the applicants in the final 

seniority list. 

4. The o .A. is accordin;Jly disposed of with no 

order as to · costs. 

~.: . . • ~ 
Vice-Chairman MemlDer-A 
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